WP(C) No.128/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

Heard Ms. S Bhattacharjee, learned counsel for the petitioner
and Mr. ND Chullai, learned Sr. GA assisted by Mr. H Kharmih, learned GA
appearing for the respondents No.1-3.

Issue Notice returnable within four weeks.

No formal notice needs be issued as the respondents have
entered their appearance through their learned Sr. GA.

List this case on 29.06.2015.

JUDGE



WP(C) No.108/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.123/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.107/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



Caveat No.72/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

Heard HS Thangkhiew, learned senior counsel assisted by Mr.
L Khyriem, learned counsel for the caveator i.e. sole respondent.

The caveat will be heard at the time of consideration of the
interim order, if any, in the connected revision petition.

Caveat stands discharged.

JUDGE



CR (P) No.3/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by the learned counsel appearing for the parties,
list this case on 04.06.2015.

JUDGE



CR (P) N0.9/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

Heard Dr. ODV Ladia, learned senior counsel assisted by Mr. P
Yobin, learned counsel for the petitioner and HS Thangkhiew, learned senior
counsel assisted by Mr. L Khyriem, learned counsel for the sole respondent.

This revision petition is directed against the judgment and order
of the learned Judge, District Council Court, Jowai dated 10.02.2015 passed
in Misc. Civil Appeal No.4 of 2013 wherein and where-under, the learned
Judge, District Council Court, Jowai allowed the appeal filed by the sole
respondent. On hearing the learned counsel appearing for the parties and
also on perusal of the impugned judgment and order dated 10.02.2015, this
Court is of the considered view that there is material for admitting the present
revision petition. Accordingly, this present revision petition is admitted.

Issue Notice returnable within four weeks.

No formal notice needs be issued as the respondent has
entered appearance through their learned senior counsel and also call for the
records.

List this case on 29.06.2015.

JUDGE



Rev. Pin. No.1/2015
In WP(C) No.25/2012

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

List this case tomorrow (02.06.2015) as a fixed item on the top

of the list for Motion.

JUDGE



WP(C) No.42/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) N0.59/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.60/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.61/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.62/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.64/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.65/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.70/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.100/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.101/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.102/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.103/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.104/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.105/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C) No.106/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

01.06.2015

As prayed for by Mr. K Paul, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 29.06.2015.

Interim order passed earlier shall continue until further orders.

JUDGE



WP(C). No.54/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

01.06.2015

In the course of hearing of the present writ petition, Mr.
N.D.Chullai, learned Sr. GA, assisted by Mr. H. Kharmih,
learned GA, seeks for 3(three) weeks’ time for taking certain
instructions from the State respondents. Considering the
peculiar nature of this case, 3(three) weeks’ time is granted to

Mr. N.D.Chullai, learned Sr. GA for taking instructions.

List this case on 22-06-2015.

JUDGE

S.Rynjah



